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learned 

counsel for the applicants and also Mr. 

5. Sengupta, learned counsel for the 

respondents. 

The matter is squarely covered 

by the decision rendered by this Bench 

in O.A. Nos. 44/2002 and 43/2002 disposed 

of on 1st day of May, 2003. In view of 

the matter, the applicants are directed 

to suJinit individual representation 

narrating all the facts to the authority 

within one month from the date of recti-

pt of this order. If such representation 

is filed by the applicants, the respond- 

I ents are directed to consider the same 
in the light of the decision taken earlie 

and pass appropriate order within three 

• months from the date of receipt of the 

representation. 

The O.A. is disposed of. No order 

as to costs. 
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THE CENTRAL ADMINISTRATIVE TRIBuNAL 	euwAHAT:c BENCH 
GUWAHATI 

cJt.2L 

BETWEEN 

1 Sri Ratneswar Daimary 

2. Sri Monoran ian r 	imary 

3 Sri Nandi Daimary 

4 Sri Nripen Deka 

All Casual 	I abourers in teAl ipurduar 
Division 	(BS/CON) 	HF Ra.i iway 

- AND - 

1.. The 	Union of 	India, 	represented 	by 
the 	General 	Manager, 	HF 	Railway, 
Naiigaon, 	C4uwahati-11 

2. The General 	tianager 	(Construction) 
HF Railway, 	Malicjaon, 	Guwahati-"11 

3 The Divisional 	Railway Manager 	(P) 
Al ipurduar 	Division 	HF 	Railway,  
Al ipur'duar 

ag:fltQoi. 

.DETAILS OF APPL ICAT ION 

• 	1 PART:cuLARS 	OF 	THE ORDER AGAINST 	WHICH 	THE 
APPLICATION IS MADE 

The instant application is not ciirected 	against 

any particular order, but is directed against the 

inaction on the part of the Respondent authorities in 

considering the cases of the Applicants for absorption 

against Grade-D poe1: and in also denying to them their 

legitimate benefits fiowirio from the service rendered 

by them as casual labourers. This apolication is alto 

directed against the discriminatory action of the 

Qvw 
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Respondent. authorities is not granting 	•rpost fac: to 

approval to their appointments as casual labourers 

while qrantinc the same to other similarly situated 

persons. 

2 JLIRISDICTION OF THE TRIEtiNAL 

The Applicants declare that the subject matter of 

the app:L ication is within the jurisdiction of this 

Hon 'bi e Tribunal 

LIMITATION 

The 	Applicants 	further 	declare 	that 	the 

application is filed within the limitation period 

prescribed under Section 21 of the Administr'ati ye 

Tribunals Act 1985. 

FACTS OF THE CASE 

4.1 That the Applicants are citizens of India and are 

permanent residents of Assam and as such they are 

entitled to all the rights and pri vii eçjes as guaranteed 

under the Constitution of mdi a. The Applicants 

further state that they beionQ to the Schedule Tribe 

(ST) and Schedu :i e Caste (SC) commun i ties and as such 

are also entitled to the special privileges quaranteed 

under the Constitution of Ind i a and the laws framed 

thereunder. 

The Applicants are all Ex .... Casual Labourers 

and the grievances raised and the relief prayed for in 

this application are common and similar,  to all t h e 

applicants. As such the App 1 icants crave leave of this 

Hon bl e Tribunal to allow them to join toqether in a 

Single pet ition invoking its powers under Rule 4 (5) 

11 



of the Central Amini.strative Tribunal 	(Procedurr) 

Rules, 1987 

4,2 That the Applicants beg 	state that pursuant to 

thei r seiection, they were appointed as casual 

labourers by the Respondent authorities The Applicants 

joined their duties on various dates and discharged the 

responsi b ii it i es entrusted upon them to the best of 

their abi .1 i ties and without blemish to any quater.  

During• their period of engagement as such the 

Applicants acquired the qualification requi red for 

conferment of the benefits of temporary labourers as 

well as other consequential benefits fiowinctherefrom 

43 That the Applicants state that they belong to the 

most economically backward sect ions of the society arid 

discharged their duties without any blemish The 

renume rat ion rece ved I r'om their engagement as casual 

labourers was their only ray of hope for sustaining the 

1 ivei ihd of their I ami Ii es Poised thus, the 

App). icants were shocked And surprised on the action of 

the Respondent authori ties in discharqinQ them • from 

services on different dates respectively. The 

Applicants were not in the know how regarding the 

rights and the protections avail able to them against 

the arbitrary and illegal act ion on the part of the 

Respondents. The modus operandi adopted by the 

Respondents were such that the Apo I icants were verbally 

asked, not to come to w0r4:: and no formal written orders 

were issued in that regar'd Evenalter discharge from 

services the Applicants continued to serve the 

Respondents in various projects launched by theme 	• 

H 



44 That the Applicants stal.e that a procedure is in 

practice in the railways wherein a i ive registrar is 

maintained incorporating therein the names of all the 

casual labourers in order of seniority. Names of 

discharged emp:loyees also find a place in the said 

registrar and any future vacancies in the Grade-I) are 

to be filled from this live reoistrar and persons whose 

name figures in the said registrar are to be given 

preference By virtue of their services under the 

Respondents q  the names of the Applicants also must 

figure in that live/supplementary registrar.  

4 	That the Applicants state that on pressure being 

mounted on the Respondent authorities by organisations 

fighting for the rights of the App]. icants and the 

repeated please made by the few of the Applicants and 

some similarly situated persons the Respondents 

car'ried out a special recruitment drive in order to 

clear the back log of SC/ST Applicants in Group....D As 

di rec:ted 	the 	Applicants 	preferred 	inch vidual 

appi ications showing their willingness for being 

considered for appointment against any Group-I) post and 

basing on appi ic:aticDns so received a 3. ist of such 

persons was prepared In the said list the service 

particulars of all the persons were also furnished 

Further, a supp 1 ementary 1 ist was also pub 1 ished w:i. th 

the relevant particulars of all the Applicants Mere 

perusal of the statements showing the serv ice 

particulars of the Applicants would clearly go to show 

that all the Applicants have got the requisite number 

of work inc days unc:!er their bel tf or entitling them for 
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conferment of the benefits of temporary status and 

• 	requl arisat ion 

A cocv of the said statement is annexed hereto as 

Annexure 1 

4 	That the Applicants state that on receipt of 

applications from persons similarly situated 	it was 

noticed that some of them belonged to the construction 

wing of the Rai iways and as such correspondence was 

macic with the concerned authorities of the said wing 

for fur'nishinq the service particul ars of those persons 

for consideration of their cases for absorpt;ion against 

the available Group-D posts It may he mentioned here 

that although amongst the Applicants there were persons 

who belonged to the saic.i construct i on w i nq but , no 

steps were taken towards acquiring the service 

part icu 1 ars of these persons and the whol e process was 

carried out in a pick and choose manner. 

4.7 	That the Applicants beg to state 	that 	on 

verification and cross verification the Respondent No 

2 corrfi rmed the service part icul ars of the persons 

• 	referred to theme As the names of the Applicants were 

not forwar'ded to the said wing of the Railways they 

were denied an opportunity of having their service 

par'ticul ars conf i rmed and deprived of an opportunity 

for, consideration of their names for r'eguiar 

appontmen t in the Rai lways 

48 	That the Applicants state that the 	service 

particui ar's 	of 	similarly situated 	persons 	were 

confirmed by the Respondent No.. 2 and process was 

& 
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initiated for Qrant of Ex-post facto approval by the 

Gerera:1 Manager The Applicants were also assured the 

same treatment i e after the aforesaid development the 

same process would be initiated in their cases toot As 

such, the Applicants were under a legi timate 

expectation that they too would be considered for 

appointment on reglAlar basis as has been done in the 

case of others, it turned to he nothing but yet another 

one of such blank assurances, 

49 That the Applicants state that accainst 	the back 

drop of the said facts, some ex-casual labourers who 

were similarly si tuateci approached this Hon able 

Tribunal by way of an Ori :inal Application being C3A No 

79/1996 interalia praying for direction to the 

Respondent authori ties for their absorpt ion against the 

back loc vacancies avai labia for the SC/ST candidates 

This Hon 'ble Tribunal upon hearing the parties was 

pleased to dispose of the said CA di recting the 

Respondent to consider thai r cases for appointment with 

the time limit specified therein 

4.10 That the Applicants state that the Applicants in 

OA No. 99/96 preferred representations as di rected but 

the same was not attended to The Respondents in the 

month of December 1999, issued call letters to persons 

to persons similarly situated like the Applicants on a 

pick and c:hoose basis, for attending a screening for 

absorption against a Group....[) post The Applicants where 

not issued cal [cci letter and were kept in the dark 

regarding the whole selection process The entire 

I 1  90  
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exercise was carried out behind the hac:k of the 

Appiicants 

4.11 That the Appl icants state that al though they were 

similarly situated with the persons in CJA No.. 99/96 

their cases were not considered in the screening held 

under the Respondents and were deprived of an 

opportun :i ty for being considered for appointment on a 

reoul ar basis under the Respondents The persons called 

for the screening process were the only ones who were 

selected for appointment and this aspect of the matter 

would be clear by more per'usal of the office Memorandum 

dated 21 4 2000 issued by the Respondent No 2. Mention 

may be made here of the fact that the persons so 

se I cc ted for appointment are ci the r equal in 

rank/seniority or junior to the Applicants as regards 

their date of joining of service under the Respondents 

and as such the App.l icants were discriminated against 

A copy of the said letter dated 21 ..4..2000 is 

annexed hereto as Annexure'2. 

4.12 That the Applicant, states that the persons so 

screened and se ected v ide annexure-3 memorandum dated 

21.4,2000 have been appointed actainst vacancies 

avail able in Group-D post andf or this the necessary 

post facto apprc::val was also given by the General 

	

• .•, 	Manaper 	NF Railway.. F3ut , the Applicants who were 

	

• 	simi 1 any situated persons were deprived of 	this 

benefit.. 

4.13 That the Applicant states that having learnt 

	

• 	regards the deprivation meted out to them as regards 
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their appointment they brought the matter to the 1 iç4ht 

of the All India SC and ST Railway Employees 

Assoc i at ion who subsequently appraised the National 

Ccjmmission for SC and ST regarding the grievances of 

the Applicants The organisat ion per-suing the cause of 

the Applicants have a). 1 alorsçt been urging the 

Respondents to mit i ate steps towards regul arisinc the 

services of the ex-"casual labourers. Be it stated here 

that the orgartion fighting for the rights of the 

Applicants also recommended and submitted the 

Applicants named 

40 4 That the Applicant states that despite 	the 

repeated requests made by the organisations striving to 

bring justic::e to the Applicants, the Respondent have 

fai led to take any action for considering the case of 

the Applicants as has been done in the case of 49 

similarly situated persons Due to this inaction and 

discrim:i.natory effective on the part of the 

Respondents the App 1 ican ts continues to suff a r 

4.15 That the Applicant states that there is no dispute 

as regards the fact that the Applicants were all 

appointed as casual labourers at different point of 

t I me under the Respondent aLthori ty and they having 

expresseci their willingness for being appointed against 

any Gr-&,•-IV vacant post , it was incumbent on the 

Respondents to make necessry arrangements for their 

appoin trnen t as such The p i c: k and choose procedure 

adopted in this recard have resulted in the App). icants 

being d isc:riminated against 

&; 1,  '~Vmjx-~-4~ if 
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41 	That 	the 	Applicant 	states 	that 	pending 

cons i cie rat ion of the i r c: ases for appolntment 	the 

Respondents have issued advertisement inviting 

applications from fresh candidates for filling up of 

the post of Trackman under a spec iai. recruitment drive 

for the SC and ST As many as 595 posts have been 

advertised fore The Respondents ouQht to first c:lear 

the back log of ex-casual labourers before issue of any 

fresh advertisement for recruitment as because a right 

for accrued to the Applicants for getting preference in 

matters of  appointments by vi rtue of themselves being 

ex-casual labourers Sc it stated here as gathered the 

rrocess as initiated vide the said advertisement is yet 

to be ta::en to its logical conclusion and the vacancies 

as advertised still exist 

A copy of the said advertisement is annexed as 

Anne xur 

417 That the Apolicant states that in the event the 

process initiated vide Annexure-4 advertisement for 

filling up of the existing vacant posts is taken to its 

logical conclusion , the App Ii c ants who are en t i t 1 ed for 

appointment against the said vacant Grade-D posts as a 

matter of preferenc:e would be deprived of their 

legitimate right and as such Your Lordships may he 

pleased to pass an interim direct ion as has been 

prayed 

418 That the Applicants beg to state that in the event 

Your Lordships being pleased to past; an interim 

ciirection, as has been prayed for, the balance of 

c:onven I ence would remain in favour of the Applicants 
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inuch as the Applicants are enti tied for being 

appointed against the existing Group-i) post and further 

till date in precedence to the Annexure--4• 

advcrti-:.ement 

419 That against the backdrop of the above mentioned 

factual position persons similarly situated like the 

applicants herein had approached this Hon b1c Tribunal 

by way of film. OA Non. 79/1996 and this Hon 'ble 

Tribunal vide ardor dated 11 1,1999 pleased to dispose 

of the same with a direct ion for the cases of the said 

applicants. The applicants herein are similarly placed 

and in the event their cases are also examined by 

applying the same :yardsticks, there exits no any 

earthly reason for any further deprivation being meted 

out to t h em 

A copy of the order dated 11.1.1999 is annexed as 

Anne xure--4. 

4.20 That this application has been made bonafide and 

to secure the ends of justice 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5 1 For that the impugned action on the part of the 

Respondent authori ties are not susta inab .1 c and in c lear 

viol at ion of the principles of natural just ice in 

addition to being arbitrary, illegal and 

discriminatory. 

5.2 •For that the Applicants being ex--casual labourers 

and their names having figured the line/supplementary 

register, are entitled to the benefits under the ru.1. es 

MIS 
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and the Respondents cannot perpetually discriminate 

between similarly situated persons. 

5.3 For that the Respondents cannot take advaritaçje of 

the fact that the Applicants belong to the :totest 

stratum of the society and their iqnorance their 

rights. The Applicants being members of the ST 

community and entitled to spec: i al privi lec;es 

5.4 For that similarly situated persons hay inc already 

been considered for appointment, the Applicants cannot 

be deprived of an opportunity of consideration of their 

ser v ices 

5.5 	For that in any view of the matter the entire 

action of the respondent are liable to be set aside and 

quashed 

The applicants crave leave of the Hon ble 

Tribunal to advanc:e more grounds both factual LS well 

as :I.egal at the time of hearing of the case. 

DETAILS OF REMEI) IES EXHAUSTED 

The A1p:L icants declares that he has no other 

alternative and efficacious remedy except by way of 

filing this applic:ation 

MATTERS NOT PFkEVI OUSLY F I LED OR PENDING BEFoRE: ANY 
OTHE:R COURT 

The Applicants further c:Iec 1 are that 	no other 

application, writ petit ion or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Hon bl e Tribunal nor any such application, writ 

petit ion or suit is pending before any of them. 

4' 
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S. RE. EFS SOUGHT FOR 

Under the facts and circumstances stated above 

the ApF1  icant prays that this application be .admi tted 

records be called for and notice be issued to the 

Respondents to show c:ause as to why the reliefs sought 

for in this api icat ion should not be granted and upon 

hearing the parties and on perusal of the records be 

pleased to grant the fol iowinc reliefs 

€3 I To d .i rect the Respondents to consider the cases of 

the Applicants appoint i nçj them against the vacant 

Group--D posts available for fill ing up of SC/ST back log 

vacancies 

8.2 To direct the General Manager, NF 	Rai :Lt;a's, 

Mal igaon to issue necessary approval towards 	the 

appointments of the Appi icants 

8.3 Cost of the appl ication 

€34 Any other relief/reliefs to which the Applicant is 

entitled to 

9. i NTFR INORDER PRAYED FOR 

Pending 	disposal 	of this 	application, 	the 

Appi icaht prays that Your Lordsh ips would be pleased to 

direct the Respondent authorities not to fill the 

vacancies advertised v:tde Annexure-4 advertisement 

S S 550555 	 - 

The application is fi led through Advocate 

11 PARTICULARS OF THE I 5P O 

i) 	I 5P505 No. 	q 	O 4 

ii 	Date 

iii) Payable at 	Guwahat.i 

12 1. isi' OF ENC::LosuREs 

As stated in the Index 
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VERXF ICAr ION 

son 

1, 	Sri Ratrsar Daimary, 	acjed about 	33 year 

of 	Khcda 	Dalmary 4 	ridertt 	ofKekerikuchi Pachim 

Jharaon do 	hereby solemnly 	affirm and verify 	that the 

.sttment made 	 in para 

s 	 : 	 )&h 	 /I7 	 are true 

tc my 	knoiiedqe 	and. 	thoac 	made in 

pa4raphs 
, 	

. 	 are alao true to 	my leqal 

iadviEçe and 	the ret ari my humble 	submission 	before 	the 

• 

iribunal 	I have not suppressed any material 
H 

of 

• 

[I 	 !nd 	I 	siqn 	an 	this 	the 	Yen ficaion 	On this 

t NO 	dday of 	 of 23 

:1 Siqriature 
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D r 	 - 	 .. 	- .4.85 	775 	ST . IX psed. 27. Ksjt1eswrBor- 	B. R., 	
--- 	 2 67 - 	0.6.?5 - 	1 OB.tIII P.-- .28, 	1.(r.'Y4v:-:. 	J,p. Jadav 	. 	. 	 . 	

. 29. Uttarn Ch, or 	- 	Ba1irrn Bc-ro 	 G1/.Xi'/.G 	
0 4 f6 	 - 30, K3tufl3 Kan 	swr.ary K3tiri-wargiary  

31. 5fla13-BOr' 	 L. :ng1 a Eb ro 	 D,65o L1 - 85 	29 	ST
sT  

 
32, Had. Chnar 	 Lt. Urneh BOrD 	 - 	 :r.t 	 .-J.J 	 -- 

flç'W- 	r-giar; 	L1t. D.R, 	 CC- 	 1,9,,. 	es- 	 ST 
riry 	 Rf -  'n Swa. -- j-La. -y 	 G. 5. I 'T.6. 05 	2..4 	ST 	-do  - 

.35. 	ikrn-1 	.itry 	S. dasumate.ry 	 -<±_ 	- 	1 - 1. 7 ...8.rE 	212 	ST 	-do- - 	 - 	'4 ir 	 Lt. diren Borrj -..167 	I 	 18 A 	 IPa5S ed  Herxnb ii Kr. Daim -uy - Phisala Dimv 1.3,67 	6 0 85 	14 	ST 	-C3- 
38.T Ratirarn B1jo 	 Lt. J 	ndra.or-) 	-- 	 1.1.66 	.3,S4 	.163 	ST 	-do 3.. Rajendr.mry \ 	rida 	irnr 	 -do- 	3O.11.65$.5,4 	- 153 	3T 	VIII psse. 

 

rp 4. ('oJ.ak Ct1.Boj 	
-. DarBoro 	 --J 	32.6-. 	4.4.84 	153 	ST 	-do - - • 	

- 	 41 •  sibh3s Eo 	 Bc ro - 	 -o_. 	. 	17.2.66 -:-4.-. 	153. s'r 	Ixpd. ....-2, Mnir 	B 	 ' v--  Lt, 	nesh Ch. :or 	 21.3.6.6 -i,8,35 	153 

	

3. Ki shn 4 Bimtaj 	ri Baj.iniatarv 	- 	-cr- 	7.1.67 	 ST 	-— - - - 	 44. Nryari Bmatary 	- jendr 	n -• y 	 1, 	 t4: 	ST 45. Jitendra 5jro - 	 D.R,, Bo m 	 -d_ 	- 1 •  2..f 5 	 12.: 4, Bakul c;.-'L 	- 	Morarjn B 0 m 	 20.8.66 J.5.&4 	123 	ST 	- -do-• 	- 

	

rgi • c•  5wargia 	 -_ 	305,57 . 85 - 	-23 - GaJenraNhBo: 	D,N. Bt 	 - 	-do 	-. 	2.1.50 	•279 	121 	ST 	S. 	Passed. Pare-sh Bo 	 Nlar3m Boro -- 	20.9., 	 / 121 	ST 	IX passed. 
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• 	 -. 	7) Divl. 5e.,;FRu/,pny (8) ConvencrAFR/j  (9) 	SecY..AITpm 	- 	- 
10) C. 	to5r.c-/ (:1) C.M.s,/J 	 - 	 - - 
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- Closing 0.1.: 
,ii'wIl.d from ft Oro" C 	TCItd&f.I b g up of 59$ posLi of fl.clqn.i / ib11Rs1 rVE,tIfT FOfl 4 (FOUR,) OV8iQf4$OFH.?RMLWAY &TINSUIUAWMOuo,DK4m4A* 
	 csMJ7 b,tot. noirg up vi. sppt1c.Uo. 1o

Il4AU. III GONDUCTED ON IAbtC DAys FOR ALL FOUR OlVtSlQyl$ 31410 RILOV, HINCI CANDtOAT1'uufl $LND APPUcAflo14 TO 0145 OF ThE OI11IOptJ OftLY AC PLR ThEiR CsOicE 
s cw4 	appki to 	 'is d,1ajn Nofti.i ClnódAiq. IsS.. to b. cnc.s.ct &p.cli ditvm h W1lit UP Of UAT bwJog Vscwtcl.e (Tot.I .wmb 104) 

ivBe  c-  2 

Ii CI(49Ifof 	
of Adds.., lot .ndtng ppDcUon 

L- 	 - 

.AON, GUWAHATI (ASSAM) 
4( fl'cru1lrnon Pity. for (k1loch(64 Cn.t. 

& Schodu(øcj Tilbo Candtdatos 
Aoticv Ut 	fl.mnrl4 

AN,4r----tX UAE. H 
5h141 PtIonph, &d In ditrata nt ,y 	IIs 	 flruj 1s U.i .tn. 1' 	LIIOUI,fl tiE PiOrtt,, VEI1Y CAIICFULLY.MY 

'Jtaon,n. OliquJt 0, c.dcil,  .. 	 A.(j4 °Jt ntt,O4drwy Post ONLY. 	 d  
S. 11. 1641 dM5 A n

d urne of uIc.lp% of mppIli.fk,n is 5 1.1Una (% 'i p 
ri) 	I t win 4011 1. (IP MV KCOtsrl. A,i1,I,t 	I 	&.r  he cIo,irj ri.i. s.d Lir. i.II 64 s.mvija1f,  

0. AppIIcpe1 hO04 be M.ri In by a.. ti0d.t. In N. Of tiIf crnn 	 only 	 $ 7. lImoio than on, appitcOLIOM t 	C*tvod In one OnV.top oi lire app Cakti, .it 0. 8, Ciuw$dteI.j who we workln9 In any Qaysinrnani clapartrnort or puti ijc itoc unc$vrjj, shoiI •on lii*L appt stan t?nouyr th.W 	 w Prey ,houud ainc ub$n.i 'nØ otoceq Cci JOflgwRIi 1$, siioflC*Poqi.. 
9. 

Env.Iop corrWnlng the 'ppnc.00n mM ftl anclose. lhoId 
ii. bt.sv. 10 trio Dt"I.Int , fløulw.y Nan.g,q (Psietin.!) Of the •cna4n..d dI.I.l.n 4haOnrdIn0 Is the q,hy)e. of 

Ite' c.ndld,t.. •up5fucilblng. t(o wo,d, Appt)cauoj' In 
s..pop., to €n'yler., fiptia, Ho. NFfl.2lt (Sp.CIaI R.ctuIIjir.t Oil., tot 5C/* l) on Pr4 too I on I'd. OS lii. tO, (ficiClinse I 

The to0owtng anbzu,., ahoiJ4 be piOp.rip' 	 ctong vn tire eppbcri A) Copt., of cu%f,c,i.j in (Igaids to aad.mji quallficallon .  fnof CI eg.. coat., miolt sheet must be uitseled by any of Pr@ toflowbig avtiro,IUe, d ,nclozad .longwlpr apphk 'ofl,Poy,, ptiu on ft bed, 01  Poe fli.jk 1n141#Cqlflc,t., ,hoM elto ho photQpl,d ltIstjy, (I) Mombai, Of Pad*nn.ni Of U.mb.,,  of Legt.tmrv, Aaa.mtiy, 	.. 12J 0 .0.d Oft0ft of ConycJ eq Stats Gov,r'nm TIiri0dj,,i of NaYIM y.Iai .tIlc1ai atjthQfl,.d lO .a.ICI3Ø MIQJDOI. lOOW.,, 	' 	 ,, 	•" PuWiclpa. Of tImed Meil.,, cIai t*cogi.4..t 	Jostroinsi ltO.Oont. 	 I. O)Thi,, tsc.n%p,os poet cIu photographs of Pr. *ppikont ,IPr,s,,, on Or, lions of Pre 

t5 	' 	 C? 	$&. 	 (PUSCIVW, 	
pholog,ep on c Wtrkh should tic puted In Pr, iôoc. ronko..r 

I4.P.R,a.4r.,, K..Cw BPr . 

,ST FRONTiEI- RAILWAY 

(A) H.c,t,,,y CSS C3•/fIttmonW,/,lnc,,,,,.nl, 
must be In Engltt-r 01 IIIrrd SIP is not Ii, the ainiol trequtcion of this satin, typed Wi EnI1lv7jtn and 

dassbe by  any CIlia attthorili., minlioned .1.13,10(A) obQ'v* thouib.p.j.., 
(II) A cminckjcl, who l,jb,nnlLs any Iorod CatOtrethi toe l.cu.Ierg ' 1$7bSr$y Ihalt be (ottto not W, be s.).cp ii hi, c'ancld.t,,. be Pit. poe bcrj$mi recci/ynsol but he wit ho rinbmir.d horn s'p..nev in Sny sssunlnstoi, conojct.4 try any ooiral 	 Rsciultinoint LioI.'d. and Intl &so Its labia be t.gal scion, 	 11 - 

(C) Cs,xltd.tai' Md appotns'n.nt wit be ma$s baiwj on '•tIAc4ton 0) ira Cant, Comic,',. .t, (0,,) its doclinon olin. OMibrisi flsn.y Manac,,er (Psraonn.q 040* t1Iu.orri n an cna.r, t,LiItn Is slçjIlrIlIy of Cu/dijSI,s AltotinanI of 'lttron.to tbntretai'rcj any sinai n$alen notated to Oil IscrullInont shalt be find .ini bhjrJrr oft he Cmaldilal,, inij 
 no 

s'lquity of corIeponØ, 	itli bit OfrIOsIalrn.ii hr Urta Cotwoecton 
(E)Ni' R.tta.y mind hOmer, mitt- it 010,. 	

taonp.,ai (rU-n. Wi'ttonfallondlutrlanu,nt 
Itag., of ifs5on If doc eb4 un$i.rtaJ,, airy smtponIrtoIit- lot aarsc,ng m.piy to Or, ciJ 

	n5 selected 0' not coiled lo wtt(tan4lFiy,Icd atftcI.mrcy tilt etc. (F) N . F. fleeway Is notla,pO,lt5. be any P031st dot,y and wtonl difrvvy SIC, 	 - (0) The ttljmbor of vOcairCt.t ,l-rowri In ti -Ji .mploym.n, noOce it p(Of.t.onn.t ard f$a', i4cetri.'â? doct.ss, nccovring to ailçanclo,, 	 , 	 - 	 - 
- 	 I- 

(H) Candld.f.-. tryIng iou.. Unlati titian, or cany,s.Ing Ill slip lenin kill be dlmquolhfled and 	 - - viol, CandIdaturo will It. cancatted WIthout any flOtic., 	
' - I (t) lflrpliOnaUen eq mtbeIro-,torj itt the esosntnsoq, hit wl I.ndp, 1714 caMIty,sfo U.sqIjIrfld flurftwey Ati'ntlnj,p,ijon te,scy. Ole lighI l.a hold esny t"ewn.nsh.t or -- '" -- pfryctcof atictency tnt'tnt.ivt,w. 	 ', 

 y0, 	tagr scIon miSsIng Qial 0104, .mploymenl floOd Pie f'iistScfion ah.n,e be C.iI/Cv,n,i3 

(I.) Do net buy tins hem ibm any pusan or agency a nobody tta, b. au(hos)ied to sct him., 	 - 
$0 

(lit) fl.ttway dmInIaI,,Uo I. not usponclb)e lo, city 1rtdnsiI,l snot In the odv*iOsine( 
end will not I. tr.td to? any p0.1.1 ltot,y Of wnong deltinmy. 	

- 	 I Dy. Chl,I P,t,ogj Olic,, (O&) 6 Conliotten or flecrutnrant 
- 	 Af,hS,tjta.,7, 	r, 

APPLICATION FOPMAT 	 - 	- 

(lob. Ihited by this candlital. In hl./trsi otyn h.ndwrlttng) 	- - - 	'CommunIty 	
' Olnislon lot whIch ,pplt.d (SC/SI) 	 -I 

• OC.'Scpi004.,t Ccii,: 9TSdIr.cI,d'ysIu. 	 I  
State cholct be  

	

one Dlnt,Ion any out at 4OM.lon, Is. Alpuicsuse I-t*Uhoi, LumOng 4 	 tai.  
(IndIcate your OIititcI and Slat. .-ccordlng to prs.i 	d nat ads..5) DISTRICT 	 CTAI'E 	

' 

- 	 ' 	

- 
lrirQlOQnpt-r It,! 

Ct14.L,te 
1.1 do hroreby .ppty ton rccnuIi,nr.nt to Group '0' po.1 hr.,,..-- ... ..... . ---- Otnislon of NFl-ti In raspor-.s to Employrn,rit NoUc. ito. ISFR.712005 CATG0fly 110 01. 2, hattie of 

:' 

cat.ulriut.: 

3. FoOn.r, itivn. (Shuh/Lata): 
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tei41 	U 

l't'CS4 tO 
- 	 - 	 u ,pnaan m 0n Prc ur..r OIaphjs.j fIrnly whir eli 'oclorug., Cl Sc vfvj S CW$clidal,, inual .Itach cmoS, CCslIflq,,j fir P'5s'b.4 Iorn,.f ilu*'3 by Comp.l.nf  uUnotty. (Founii it ciUflc.t. toe 3C151 Is gl'r.n it kvie,ure.Ot II 	24 	Ns1.LaxntIn3A..ae II. Not.,, 

• 
Abbipj,U..t, 5ç.5tj Cast. ST-Sth.,jAc trim, 
Hole : The uaantnw of v.Cwscies g(v.m ofe psoplitonid end .in. lncf.ei. or dea.u. Cl  Per  I'iWtlo(I'.e AMm.y.TPu, Rwy wI flof  be  reipon. 1w oe,y bis  $uflsiby Pra ca.nddjug lv e.)jclon of erCrdsm, 
The Ad,W.Ion ;etr'ye. the ttçt,t Ic hold ..pat, 	 of 

be .0oe acm. of P. caMdst.,, 
Ho mppticition wIlt be accepted et HF RItwsy H..dquastws OIflc, 

Me 	 smut flotogeollsh.ib,i,v.j.,.ta9.,5 
II) Oow. typ. Wdmu.n .xtnaoen (Ftebr*t.ey T., 
I)O t9muuucwn4Rn.fT.o 	-,,, 	 - 	 ' 	 , 	. 

$ug$ps,M owdtsai 59oeMu', ns TYcugh Pr. two eI. miflan toItiPO bit 4moctod to pevsicof .eSoIency tool to fa..0 ddit.,, moss for 9. pe.t 	 I 
(t4or.vw, Prs pcocsmt.jr* h titl, to olnange wlUiCsjt ony MPw P100cc) 
maswiii 
T)4* WIflN EXAMINATIONS AND PHY&ICAi,. EFICtEtmCy TEST 0tta BE HW AT 

PL.4CU YMHIN THE JURlSDCfloN OF II? RMWAY OHLY, 
L Jrsh fl qrsftsmwt%, oTh. peat of flai*man Is b&sksiiy crs.wtl to. P.c m,Wu.n.nc, of RaOmray ,  1WIL Thi b 11i5* m 	 d W0'ng tVt s 	•ia_i, 	stool, bw.*ow. 

• fits bitail wild"Wo.viritybots tot In. t*..p of liact Deidgu aM eOn., Vids 1t,,e*. Thi po.v 04 Ito deaanw b.In Own.moua west of 0t.ion..Th. noire of toots w.sous 
': 	Null ?SI4PU sNgIt eof of Iy0ICO1 £ltneu be sI?rd.nf dioftoIg. of CPJJ. 	I 

- 
'Cimsie esqih.m.,4j ctØiyslcof IVr.ss and tob ccrd8eqni ais also tppIclt*o in cc.,. of Xhttasts. 1. Pq o..i. s RLOII 	16045-3$44Y.p11103 USual ,Iowanc., U  per Pre pireslbguaI,, toe 

Ins. i 	20000nonp, Usuol iceanc.sc., psi ft p1.v.0b'sg rm&ci toe - 	 0 	 - 

,5 MInI tsp AeadsmnI,Qusi;flcetiont 	1 

a...s vt's p... a from luoQrPud oducalsoroll Wi fl,Soin, 
Of bogu, Scauoci C.. iiCa1. *11 Osqudney in. 	kbM) 

-/ $G/flTitil3Sy.,e., 
1 	lot 6svoj.n RMIway,  6IrIpIay. 

r 	tna, put In 3 y.w, Wit"uOul e.eyki ksci..csrç Ceira,J Loboi., and SubsIiMai) 
Upp.. ag. I.ecdlla'. SClfl-msy.g, 
Th.i W'p)tcanorr  if'5d be a.nI Ovuji 914 C0O contoLng autiotlly, r 	7. Physic.J lIdNd 
'r"4 ca,dajs s'ss, pose.,s sound bo..ily ha.I,i, mMpby,ic.t Ps..s to do tnsid wock ii hrdc,etsd it )ob I.qutssmnwtl. *netn.eis and atty Oire Ovoughotf the yew. The pysyikol .tkloncy tail may tnt.,04 kcOjds titOng wsIptnl of 40 fig.mild abOly top.m with One w.1nl be a dstoenco at ior ml, wff* reew,imd qudiPyWIg bnn. 
S. Uedlp,I 5t.Unrjeid 	

I - CwSt,ta, 466CW in Order of tnwfl ando, per editing 
teaervs0on nims, wO It. put Ovough OsIsisijm..jdal 5c.M*sd0nlv 011553 Pra 

I. 	 I 
10. P1cmt ci postings They can Itol peitod wU,In sna )'iIatkOon of OrG drvtokv~kj 01 HP IIOJIWV1, lluw,yw, lay isa 0.aU. to ssin anywhere en to F Ra.e 
It, Paniairt of Ii'mlnst(0n tssposW .open.0 a 
SoamtnaUen F..ie 
t cs  r.C/gTv.,,jj, :tta. IOOO(orslypo,Iicjwg.,) 
Ii. Mod. Of Psymantj C(outod l,ndn,t PoiL,J 0:601(*) &cwYt In l*,oet of FA&CAOnLF Rc.lt*ay, 

be pIyIbIestcis-...)n.rJ C.,-sse.t,, rnijslw,p.. Unit nasrr.,f,A aol.,, o-C 4o. pnov$ct.d In One Poatol 0I0.1 112) The dol. of I,.,,. at P,rMat Otriw(,) rrej.I non ho . 5 1*11.11 taco-, 01 ha 	IN.,,,., N. tics. ustal 0.0'.. ,Nti.o,jt Pit so * 	Pr. limnIng post ot0e itO set ha actsp 	Lund itrofe conij$dat,n, wIll be rejected, Prg,r.sirl Wiminy QOnsi ix,, Nil not be -icc .rted end line SppOcsbCin will be nisrenmiPy ,  e..ctcij 
13. I-ton to epply I 	 - 	 - 
I Th e c itiOsist. shotAl dyt. One DMstxr.l R,y Man.., (Povsorrnof) otis. .4sfcn aoSodng 
Is 10.1 Cr101.. a4 ac epp0cMon kinmurt ginisit Irto 	ra'A on good qo*0I. plain pen.( 01 A-4 - 

Z. Al snlil.i In Ini ap,Cclioq ix,, elnotid be tkily Plod Pt blueft-ick bit point pen. 
It ceje airy .iniy (snot sçk.tie be e cwsn&bta, Not sppIcotd. (NA) sho,AIl It, w,Ifloei cca$nsl Psnf coi,nn. 3. FsipC.Ill .nile, of I.. ewntjd.ti srtVt pIn cods I.. sonvni,vo.ean will ii. N.m. 01510 flemi$sI 

?tuUItb.yai 	 I 4 Canddctae Smash atjt ii U (aMnof WhIt In  01ia1n1  pSic.,  on Cr. i,ppocstoan bin a. Pucated OssiSIl mind not merely wr. Oral, mann., In (dock cadtal ia, in mignat.., ColUnit -. TheIiyt. and 	ctE,rh,h or Hlrc$) of Ignite, on tic t.'ppot poi'tton ol MrI Coed, Mswmi' 
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4. (I) Dt, of (Urli (In CiwIUwi lisa)' 	Ucto lilairtrr' 	i,.,,  
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- 
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ED CD 	ED - -- 
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Original 1 Pp 1 j0 tjonilUo 79 of 1996. 

Date of decjjon 	T'1I the 11th 	of 
Hon'bje Mr. JudA 	.Baruah,  

' jnè, Admi  

ShrJ. Inda Ramcj 	t Othex  
AU ar; ox-casuaQ1  
in thAjjpurdua 	

in1' • 
" I I; ____ 	 ____ ,. 	____ I 

 N.F.R&Xlway. 
 

By Adliócate fir.  . 	' 	. , 	, 	
• 	, 	, ' I 

: - r I 	J 1 	

( 	 iiI? 	tâ k vesus - , 	.i. 	• 	.•. 	. 	,,, 	
, 	(! lI! 	.,; 	. 

:, 	• 	 , 	

t.:t 	' 	 ' 	 '' ,: 	
'! 1;..''::;.,..i 	 •: 	

. 	• 

1. 	Union of th' 1Ja 

representeb the Genera1Mahager, 
N. F R 1'k4 r( I 

ahati-li 

	

'sI)l 	
I 26 	The Divjfl1jn 	flailway Manager (?), 

Alipurdua? iJ nctj on  
A1 ipurdüaz3 I I. 

I 
3 . 

The Generj Ilr1ager (Construction) 

, Guwahatj..jj I 
, • 	 ,., a . . . Respondents 

None aPpears on behaiftftherespondt 

., 

!UAHJ(V.C.) 

Thirty t a,1 jcanth have filed this present 
app]jca-. 

• 	 . 	

',' 	 , 	 . 	• 	'• 	, 	 ' tjon. Oermissi 
on asier• theprovigj0 	..9 of RUj.e4 .'l. 	. 	, 	•0 	• 	 ".,', 

(5) (a) of the Centz' 	
Adminjsjy Tribunaj(p'0o 	el 

I fluleg 1987 was grart 	by 	order ck ted 28.5  
2. 	 tn 	

lication 	 app1 

prayed for.directjo,fs 	• the Gener 	• 	•., 	_________ ' 	
. • 	• 	

• 	 ft. 	, 	
. Maligaon, to  i S  S U e" 'sary apprc  
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of the applicants,..adon or after 1.1.1981 and also to 

confer the benefit5 to. the applicants a8casual lbOurers 

Under the rules and thereafter appoint the PPlicantq 

agajn the available backlog vacancies meant for - 

Scheduled Tribe candidates and another reliefs they 

are entitled to. 

3 	

AU the applicants belong to a community 

recognised as Scheduled Tribe and therefore they 

are entitled to Special privileges under the onstituti
on.  

The applicant on being selected, Were engaged nr* 

casual Worker and had been Working as such 
	They 

Worked the requ site hLnber of Working days to get 

temporary status as well as Other benefj5 under 

thescheme However, service of the applicants had 

been terminated prior to 1981.Thereafter, in the 

year 1995, the Dxv1sjo,al Railway Manager, Alipurduar 

Juncti0, N.F.Rajlway, iSsued a circular dated 13.02.1995 

regarding Special Recruitment Drive of SC/ST candidates 

As per the said circular in order to clear the back 

log of SC/ST Group 'D' recruitment catego5 

terms of GM(p)/M.5 lér dated 1.7.lgq 

recruitment drjvø 
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and constr uction organjsaj0 wag submitted by the Dlvi-

Bional Secretary 
AIsCTERA/APDJ 

In the said hat flames 
of 56 numbers of constructia 
	ex-casual labou 

17, was. submitted 	
Pursuant to this list, the name of the 

/ 

applicants were included. However nam of ha apphi 

1 1  
No. 18 wa not in the said list. 

4. 	

Heard Mr. S.Sarma learned conse1 aPpearin 
	 4 

	

ff 	
on behahi of 	 g 

the applicants 

5 . 

Mr. Sarma submits that the 
 

havi 	 author 	ter it n 	 af decided 

to égag casual Wokorn atd appl.i..tjo,1 

1 
having been forwarded except the applica

n t

ca 

 they ought to 	 No.18 

	

ha 	been eng aged but 	flOthing was 
done. Mr. Sarma further submit5 

that 
non-action of,  

the authorities to engage the applicants giving all 

the benefits they ajr. entitled to Under the Scheme 

has caused great h shlp5 to the apljcanta besIdes 

they are being prejudiced Therefore he Prays a direction 

to the respondent •d act in terms of the, decision 

taken by the authoriti8 concerned as mentioned above. 

Perusal of t ;hecoUfi$51f 
	the and 

be OXpOdl5t 	
if thd 	

pplicants file repre4j4
JU 

 
giving detailsbout A eir grievancg With 
of one month from the date of rece.pt of t 

	4JJf - If suchrepreseflj 	
is filed WIthin 
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the aUthority shall 	
Consider the same and take a / 	

. 	
decision regarding engagement of the applicants 

	

- 	
the respondents - havet already taken a decision to 

engage the applicants thre may not be any difficulty 

	

4 	
in taking such decjsj 

	

F 	
We, therefore dispose 

of :this app1jcajon 

with dectjon to the respondents to Coflsjde 
	the 

	

case of the applicants if any representati 
	is ti1e Within One month f rbm 

the data of receipt of,thj5 

order and respondents shall take dcjsj0 
 t 	 regarding h 	engagem 	

of the applicants within two months
q. - 	thereafter. - 

8. 	
Considering 	the 	facts 	and 	cirugtânce  • 

of the case, we however, make noorder as to costs. 
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- 	 Sd/VICE CHAIRMAN 	
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